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REFERENCE TO INCIDENT DURING
THE PRESIDENT'S ADDRESS TO
PARLIAMENT ON 18TH FEBRUARY,
1963
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Mr. CHAIRMAN: Please sit down.
I have asked him to speak.

Surt BHUPESH GUPTA (West
Bengal): Give him a chance to speak
later on,
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[ ] Hindi transliteration,
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SHrRt BHUPESH GUPTA: I asso-
ciate myself and our group with the
sentiments that have been expressed.
It is most unfortunate that this
demon..ration should have occurred
against the President who shares the
national view about making Hindj the
language of the Union and who is
second to none in promoting the
cause. I do maintain, Sir, that the
attitude displayed by some of our
colleagues at the Joint Session will
do disservice to the cause of the pro-
pagation of Hindi and to the cause of
the fulfilment of the Constitutional

objective ungler article 343 which says
that Hindi should be the language of
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the Indian Union. Therefore, we are
all very sorry that such g thing should
have happened and I would ask my
colleagues there belonging to the
Socialist Party to know how to better
promote a noble cause and not to
indulge in this kind of childishness
which does not bring any good either
to the cause or to parliamentary insti-
tutions or to our public life. I would
request you, Sir, to convey our senfti-
ments of deep sorrow for the demons-
tration that took place, and on behalf
of my colleagues of the Socialist
Party—because we are part of Parlia-
ment—I] apologise to you and to every-
body, to the country and the President
in particular,

Surt DAHYABHAI V. PATEL
(Gujarat): Sir, I would like to asso-
ciate myself and my group with the
remarks made by the two hon, Mem-

bers who preceded me over the re-
grettable incident that took place
yesterday.

{
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Surr A. D. MANI (Madhya Pra-
desh): May I associate myself with
the sentiments which have been ex-
pressed by the leader of the Praja-
Socialist Party and by the leader of
the Communist Party in condemning
the outburst of bad manners on the
day the President addressed the Joint
Session? Sir, the number of indepen-
dent and unattached Members in this
House is few but I can assure you and
the House through you that all of us
disapprove most firmly of the activi-
ties of the Socialist Party in interrupt-
ing the proceedings on a solemn occa-
sion. Such interruptions do not help ‘
our parliamentary institutions. They
undermine public respect for the high
office of the President which it is our
duty under the Constitution to uphold.
I do hope that as a result of what
happened, there would be an amend-
ment of the standing orders of this!
House to prevent recurrence of this-|
unfortunate incident. May I request
you, Sir, on behalf of the Memberg of
this House, the unattached Members,
to convey to the President our apology
for what happened and our sincere
expression of regret over the activities
of the Members of the Socialist
Party?

Surr B. D. KHOBARAGADE
(Maharashtra): I also want to asso-
ciate myself, on behalf of the Republi-~
can Party of India, with the senti-
ments expressed by Mr, Ganga Sharan
Sinha and the other Members here. In
my opinion, Sir, yesterday’s incident
hag not helped to promote the cause
of Hindi. On the contrary, there has
been a set-back and it is a sort of dis-
grace so far as the honour and prestige
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[Shri B. D. Khobaragade.]
of parliamentary institutions are con-
cerned, Siir, I would request you to
convey to the President, on behalf of
the House, our deep sense of regret
over yesterday’s incident.

Surr R. S, DOOGAR (West Ben-
gal): 1 also express my regret on
behalf of my party, over the incident
that occurred yesterday, and I asso-
ciate myself with the sentiment ex-
pressed by the Members belonging to
the other groups in thig House that
this House do convey to the President
our sense of deep regret over the un-
fortunate incident. The hon. Member
did something which was really
against the principles of the Constitu-
tion by whi~ 1.2 .aad taken his oath
in this House, before taking his seat.

Sir, we are sorry for what has hap-
pened, and we request that our deep
sense of regret be conveyed to the
President.
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Severa, Hon, MEMBERS:
shame.

Shame,
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Sgverar, Hon, MEMBERS: Sharhe,
shame,
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40 1 Hindj transliteration.
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Tge PRIME MINISTER (Sur:
JawaHARLAL NEHRU): Sir, it was not
my intention to say anything, but the
last speech of the hon. member has
laid down, and he has said something,
which I would like to draw your
attention to, which is highly improper
and objectionable in this House,
because he has said that what they
did yesterday was part of a policy,
definite policy, which they are sup-
poged to carry on. Now, we should
realise what this is, and I hope you,
Sir, as the guardian of the liberties of
this House, will take note of what he

has said and take proper steps to pre-
vent such a thing being done.
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Surr P. N. SAPRU (Uttar Prade<h):
I move that he be suspended from the
House.
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Suri P, N. SAPRU: I propose that
he be suspended from the House.

Mr, CHAIRMAN: Dr. Sapru, Mrs.
Kidwai is addressing the House,
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SR GANGA SHARAN SINHA: I
think, Sir, our regrets should be con-

veyed to the President and the matter
should end here for the time »bveinf.

91

Mer. CHAIRMAN:, 1 agree,

Sari BHUPESH GUPTA: The mat-
ter should end here and 1 regret that
the hon. Member from the Socialist
Party should have repeatedly been
saying the same thing, and if he
indulges in such adolescent tactics, we
can ask him to behave properly.

MR, CHAIRMAN: T agree with the
views expressed by all sections of the
House that the conduct of the Member
of this House, who interrupted the
President’s Address yesterday and
walked out, is reprehensible and un-
becoming of a Member of Parliament.
The President was performing a func-
tion enjoined on him under the Cons-
titution, and it should be remembered
that the President himself is part of
Parliament. He is entitled to the
highest respect, and any Member who
deviates from decorum and dignity
deserves to be chastised. I shall write
to the President conveying to him the
deep regret of the House on this most
regrettable incident. ‘

STATEMENT RE ACCIDENT [N
JAMUNA COLLIERY

Tae DEPUTY MINISTER 1n THE
MINISTRY or MINES anp FUEL
(Surr R. M. HaJgarNAvis): Sir, I regret
to inform the House that on the marn-
ing of Friday, the 15th February, there
was a serious accident in one of the
new collieries of the Nationa] Coal
Development Corporation in Madhya

+[ 1 Hindi transliteration.
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Pradesh, namely, Jamuna Colliery.
The accident occurred during the driv-
ing of the incline in the said mine, and
it 1s reported to have been due to side
fall on account of hidden cracks in
the side. Six persons died in the
accident including the Mine Manager,
Mining Sirdar, the Contractor and
three other workers who were work-
ing at this incline. Further details
about the accident are yet to be re-
ceived. A message of condolence has
been sent to the bereaved families, and
the N.C.DC. has been directed to pay
ad hoc compensation 1o the families
immediately pending the finalisation
of the usual compensation.

»

[Tae DEpuTy CHAIRMAN in the Chair]

PAPERS LAID ON THE TABLE

TWENTY-FIRST ANNUAL REPORT AND
AcCOUNTS OF HINDUSTAN AIRCRAFT
Lap., BANGALORE

Tue MINISTER or DEFENCE PRO-
DUCTION 1n THE MINISTRY oF
DEFENCE (Surt K. RAGHURAMAIAH) :
Madam, I beg to lay on the Table,
under sub-section (1) of section 619-A
of the Companieg Act, 1956, a copy of
the Twenty-First Annual Report and
Accounts of the Hindustan Aircraft
Limited, Bangalore, for the year 1961-
62, together with the Auditor’s Report
on the Accounts. [Placed in Library.
See No. LT-801/63.]

NOTIFICATIONS UNDER THE EMPLOYEES
ProvipEnT FUNDS AcT, 1952

Tue DEPUTY MINISTER IN THE
MINISTRY or LABOUR anp EM-
PLOYMENT axp ror PLANNING
(Surt C. R. ParraBHr RAMAN):
Madam, 1 beg to lay on the Table,
under sub-section (2) of section 7 of
the Employees’ Provident Funds Act,
1952, a copy each of the following
Notifieations of the Ministry of Labour
and Employment:—

(i) Notification G.S.R. No, 86,
dated the 3rd January, 1963,



